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‘PAPERS ‘LAID ON THE TABLE

NOTIFICATIONS UNDER CUSTOMS ACT AND
-IcOME-TAX {SECOND AMENDMENT)
RuLes

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. C. PANT): I beg to lay on the
“Table:—

(1) A copy each of the following
Notifications under section
159 of the Customg Act, 1962:

(i) G.S.R. 512 published in
Gazette of India dated the
16th March, 1968,

(ii) G.S.R. 513 published in
Gazette of India dated the
16th March, 1968.

The Customs (Export of
Tea to United Kingdom on
‘Consignment Account) Va-
luation Rules, 1968, publish-
ed in Notification No. G.S.R.
518 in Gazette of India dated
the 12th March, 1968.

(iii)

G.S.R. 519 published in
Gazette of India dated the
14th March, 1968, [Placed in
Library. See No. LT-673/
68].

(2) copy ©f the Income-tax (Se-
cong Amendment) Rules, 1968,
published in Notification No.
S.0. 1112 in Gazette of India
dated the 18th March, 1968,
under section 296 of the In-
come-tax Act, 1961. [Placed
in Library. See No. LT-674/
68].

INDTAN FOREST SERVICE (REGULATION OF
SENIORITY) RULES

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
I beg to lay on the Table a copy
of the Indian Forest Service (Regu-
lation of Seniority) Rules, 1968. pub-
lished in Notification No. G.S.R. 481
in Gazette of India dated the 16th
March, 1068. under sub-section

(iv)
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(2) of section 3 of the All Indian

Services Act, 1951. ([Placed in Lib-

rary. See No, LT-675/68].

12.35 14 hrs.
PUBLIC ACCOUNTS COMMITTEE

TWENTY-SECND REPORT

SHRI M. R. MASAN] (Rajkot): I
beg to present the Twenty-second
Report of the Public Accounts Com-
mittee relating to the Third Five
Year Plan of the Railways—Chapter I
and paras 16 and 17 of the Audit Re-
port (Railways), 1967,

MR. SPEAKER: Mr. Poonacha,

12.35% hrs.

STATEMENT RE. RAILWAY ACCI-
DENT AT BHARWARI STATION ON
THE NORTHERN RAILWAY

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): Sir, with
profound regret I have to inforrh the

House that shortly after 22-21
hourg on 30-3-1968, trajn No. 460
Down Goods hauled by electric

locomotive, entered the down main
line at Bharwari station on the Fateh-
pur-Allahabad broadgauge electrified
section of the Northern Railway and
collided with the rear of train No. 2
AGA Down Agra-Allahabad passen-
ger, which had been received earlier
on the same line at about 22-11 hours.

As a result the electric locomotive
of the goods train along with four
wagons next to it derailed and cap-
sizeq and the rear-most two coaches
of Agra-Allahabad passenger—a first
class coach and a third classe luggage
and brake van—were seriously dam-
aged. Seventeen persons jncluding
the driver of train No, 460 Down
goods were killed and another 30
persons injured of whom 11 persons
are suspected to have sustained griev-
Subsequently two per-
sons with grievous injuries succumbed
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to their injuries bringing the total
number of dead to 19.

Immediately on receipt of informa-
tion of the accident, medical van was
rushed from Allahabad, which reached
the site of the accident at 00.08 hours
on 31-3-68. The injured persons after
being attended to at the site were
brought to Allahabad and were ad-
mitted in the Motilal Nehru Hospital
and Railway Hospital. The Accident
Reliet Train from Allahabad reached
the site of the accident at 01.10 hours.
The Divisiona] Superintendent accom-
pained by Divisional Officers proceed-
ed to the site of the accident by road.
‘The General Manager of the Northern
Railway accompanied by Heads of the
Departments proceeded to the site of
the accident by a special train. The
Deputy Minister for Railways and the
Member (Engineering) Railway Board
flew to the site of the accident und
visited the injured persons in the hos-
pitals.

Both the Up and Down main lines
at Bharwari station are provided with
track-circuiting which ensureg that re-
ception signals cannot be taken off
for a train running through a main
line unless the )ine is clear.

Ex-gratia payment to the injured
persons and to next of kin of the dead
has been arranged.

The Additional Commissioner of
Railway Safety is holding inquiry in-
1o the accident today.

I fully share the anxiety and con-
cern of the Honourable House over the
recent trend of accidents, resulting
unfortunately in some cases, with
heavy loss of life. It is pecessary to
constitate a High Powered Body to
look into the causes leading to these
accidents with particular reference to
the implementation of the recomm-
endationg of the R.A.C. of 1962, hea-
ded by Shri H. N. Kunzru. The Ex-

Chief Justice of India, Shri K. N.
Wanchoo has kindly agreed to
head this Committee. Sarvashri
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M. R.- Masani, M., P. Vasavada
FC. Badhwar and P. B. Aibara.
Commissioner for Railway Safety will
be the Members of the Committee

SHRI HEM BARUA (Mangaldai):
We submitted an adjournment motior
on this subject. Every day the time of
the House is being taken up by such
unfortunate accidents. It is a very
unfortunate and also unhappy thing.
The Railway Minister has done noth-
ing about it. I would like to refer
to a news item which has appeared
that he has offered to resign and that
he has sent this letter of resignation
to the Prime Minister and that the
Prime Minister has not accepted the
resignat.bn,  As honest man Shri
Poonacha should resign and sack hié
Railway Board.

SHRI H. N. MUKKEREE rose—

MR. SPEAKER: Kindly resume the
seat. I will call you again. I myself
do not know what to do. Everytime
the Minister makes a statement, if
we are to have a discussion, how cam
we proceed? There are a number of
Calling Attention Notices and Ad-
journment Motions on the subject. 1
would request you to suggest how we
should proceed. I would request the
leaders to say something. The Mini-
ster has already announced a very
powerful High Powered Body, headed
by the Ex-Chief Justice of India and
one or two Members of this House. i
anybody could suggest how we can
proceed, T will listen, T would request
Shri H. N. Mukerjee to say what he
wants to say.

SHRI H. N. MUKERJEE (Calcutta
North East): My submission to you—
and I make it with the utmost serious-
ness—is this. This is a very appropriate
matter where you should have
been pleased and perhaps even now
can be pleased to allow discussion on
adjournment, This has happened over
and over again. There has been a
chain of accidents which show;_how
disastrously mismanaged the railway
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system in this country is. The slate-
ment of the Railway Minister does not
satisfy the House merely because it
promises an enquiry which after all
is something which should have been
done just like that. The sequence of
events which have gone on for long
is something very serious. That is
why without going into detail, I sug-
gest that you be pleased to fix some-
time for the adjournment motion, if
you are pleased to admit it.

MR, SPEAKER: Absolutely no ob-
jection.  But the point is this. A
number of adjournment motions were
there. But I thought that we should
mot lose time when the budget de-
mands were being discussed, You can
defeat the demands. Adjournment
motion ig after all a censure motion
against the Government; you want to
censure the Government. But every
dsy the demands are discussed and
that gives the opportunity to the Mem-
bers to censure the Government. If
yov want it this way, I have no ob-
jection, but then you will lose the
time on the demands. True, jt is ; mat-
ter of regret that accidents happen
and lives are lost. I have absolutely
no objection to permit this discussion.
But every day when the demands are
discussed, you can throw out the
Government; you can censure the
Government. If you are prepared to
curtail the time on the demands, I
shall allow the adjournment motion.

it ay femd (iT) : T TEATE
s fT W A wraf Fogw
N Fardg s o & wmETd
¥ogr & 5 gqaTAT RS EEARIRR
T § 1 & g9 W eATmE FIA ATNT O7
T N A N IFAT TR ¥ IAR
W e g @A AT Ar
¥few qar wwmar ¥ frag WA
A § ) I Ag wY wEATN &
forg zw wfet WY@y Rz
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MR. SPEAKER: Do you want
discussion on the motion for adjourn-
ment at the cost of the time allotted
for the demands for grants?

Y wg fomd ;AT W gEAw
fear g a Ay A1 oF %2 A qww
FTH g HIT W AN IART W
AT EAE AR TR B r
9 fMueqmagraa s grmar s
a grg & oz W vz argar g
Wa A w1 W gaAratfed o @
AW Faw FA Y frede gy
gt AR AT N AN e WA
AT A W HIT IAFY TEA RS T
frarer  Afem

it gavw ways (e feesly )
TESHAT WIME F) TR KT RN
St A &7 A€ T TF AT T W AT AT
W S F o=y FE aga ag ar Agt
2 qem AT ag 5 faedr «F wdar
¥ owaT gT AW A I
FHAT WV ATAN QG & | 9
g fe A fewew % w=z o#m
gray 27 wAfewwr w i fs ogw
AT AT qF F T AT W qRT
Wt Fg AT AT fET ATHeT A aw T
@ osmmar 0 o3z W wlawew
tar I HAar § ¥ IR TS
9 AT FT AT AG F |

There is something basically wromg in:
the whole system. Why did not they
think of it before? Today they have
appointed a committee and the com-
mittee will go into the matter and it
will take six months to submit a re-
port. By that time more accidents
will take place. I want to know whe-
ther the General Manager or any-
body concerned had been dismissed or
taken to task.
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MR. SPEAKER: I was asking
<larification—not the Minister.

SHRI RANGA (Srikakulam): We
-would have no objection if you allow
Awo or three or five hours gpart from
the time allotted for the demands.
Provideq we waive this question of
quorum, it should be possible for the
FHouse to do so. I have seen assemblies
meeting till 9 O'clock in the night, I
do not see any reason why the House
should not be prepared, if it is ad-
vised by you, to agree to your advice
and to sit for two or three hours
after 7 o’clock one of these days. Let
this matter be discussed. Apart from
that I want to say this time that my
hon. friend has not been able to give
any consideration to the simple sug-
gestion I made, apart from the de-
mand for his resignation or the resig-
nation of some of the concernad
members in the Railway Board or of
+he General Manager. These peoplc
have not got that much of sense of
conscience as to be able {o accede to
thet kind of demand at least, the
Mirister must be willing to ask the
whole of the railways, starting from
the Railway Minister down to the last
man, to wear blak bands as a sign
of mourning at least for one day on
every occasion when these unhappy
incidents take place. .

Now, they have thought of appoint-
ing thig commission. But it is not
encugh to absolve their responsibility;
they ought to do something more, You
oy be pleased to tell the House that
vou agree to have a discussion on this
n.atter for two to three hours in ad-
dition to the time that we are already
taving for the discussion of the De-
mands for Grants.

SHRI sURENDRANATH pDWIVZDY:
(Kendrapara): Sir, as you may have
seen. the House is not satisfied with
1he sort of statement that the Minister
has made. You know that these rail-
v:oy accidents are taking place, and
there was = Railway Accidents Fn-
ouiry Committee headed by Dr.

1210

Kunzru, and the report was also there.
In spite of that, repeated accidents
are taking place, Therefore, I would
not suggest that we waste the time
of the House at this moment because
the budget discussion is gong on. The
Railway Minister or the Government
should promise that they will take
strong action; at least the Ralway
Board should be dismissed. It is not
a question of accusing the Minister;
one Minister had resigned and this
Minister also may resign. But the
Railway Board which is responsible
for these accidents should be dismis-
sed. Therefore, I woulq suggest that if
such a statement is not coming for-
ward, then, as has been pointed out
by Shri Ranga, we might sit for about
two hours, after the budget discussion
is over, to discuss this subject.

AN HON. MEMBER: On the ad-
jcurnment motion.

SHRI NAMBIAR (Tiruchirappalli):
My submission is this. There must
be a discussion on the adjournment
motion also. The reason is this. A
Commission has now been appointed.
We want to give our opinion or the
porsonnel of the Commission and the
terms of reference. These things will
cone up in the discussion.

Another point js, there is no usc
{he Minister resigning. As I have
already stated in my budget spcech,
the Railway Boarg should be garapped.

MR. SPEAKER: During the dis-
cursion, you can say all that.

SHRI NAMBIAR: Kindly bear with
me. I am speaking from the point of
view of the railway working alsn.
You might have seen that his is an
electrified line.

MR. SPEAKER: You are going into
the details.

SHRI NAMBIAR: Please bear with
me. 1 will not take the time of the
House, This is an electrified lne, and
a double line gystem. One train gces
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on one gide, and the opposite train
comes on the other line. But here,
one train was running on the same
track where another train was station-
ed, and there was a smash which sho-
ws that something is very serious wr-
ong there. Therefore, adetailed study
is necessary. The general terms of
reference as given now here is not
enough. There has been another en-
quiry committee recently set up witn
regard to the accident near Eubli.
Here again a separate enquiry is nead-
ed s the enquiry which is now Pro-
posed is a thing on the whole rail-
ways concerning accidents in ¢eneral.
Do rot confuse this with that. There-
fore, we will have to discuss it through
the adjournment motion.

TiLE MINISTER OF PARLiAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
You have glready said :hal two
hours discussion may be had. (Inter-
ruption).

AN HON. MEMBER: The bacee: is
{nere; there must be time.

MR. SPEAKER: That, I will decide.
1 am only asking for the opinion of
the Minister.

DR. RAM SUBHAG SINGH: I agree
with you—as you yourself have szid-—
tha: there must be a discussion.

MR. SPEAKER: There is one clarifi-
cation, We may sit after seven as
Mr. Ranga has suggested.

DR. RAM SUBHAG SINGH: Therc
will be some difficulty in sitting after
seven. Therefore, it might be heid after,
say, flve.

MR. SPEAKER: Five to seven,

SHRI BAL RAJ MADHOK: We do
not want the Demands for grants to be
guillatined; that time should not be
taken away.
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MR. SPEAKER; It is the desire that
we should have a discussion. There
is no doubt about it and the Minister
agrees and all of us agree. The only
point is, whether we should give up-
the time allotted for the demands....

SEVERAL HON, MEMBERS: No, sir.

MR. SPEAKER: Instead of discussing
it here immediately, here and now, to-
morrow I will convene a meeting of
the Business Advisory Committee and
fix up. The only point is whether the
discussion should be within the time,
time allotted for the demands or out-
side it. Therefore, 1 will convene a
mneeting tomorrow morning or at four
in the afternoon. Interruption). To-
day itself we shall meet, say, at about
430 p.M,

MR. SPEAKER: Mr. Limaye..

SHRI R. K. SINHA: (Faizabad):
Sir, there have been murders of Hari-

jans. Some iime must be given to.
discuss it....

MR. SPEAKER: Order, order. We-
had a discussion about it. Mr. Sinha

went out just then. Now he has come
back and wants to start it again. Mr.
Liynaye.

5t AT A ¥w (Frad-afeor)

% ¥R, WY A AT a8
A 7y fowd, S osTAEWA 115 F
weadq 2zl v ¥ fagewr &
TH 9T F SAFEAT FTAF R |

IJFWIVA 115 g FBAT § ¢

A member wishing to point
out any mistake or inaccuracy in
a statement made by a Minister
or any other member shall, before
referring to the matter in the
Housz, write to the Speaker....
ete.

g Hager ¥ woww § “Frwds”
R cgrTRgEE’ | ¥ fdaw d TR
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it 7y fermd ot AR 9T @ § AE
T fowdw ol T O

¥ WA ey ¢ WA qEw
N Ry ww § 7
WA FAEW © qF 79 fAg
=} frfigadc Yacqgacwmar
g ! 1A WY 27 AT Y agi qqw
7 A AN I AT FTHY
@ f@ary) 9w I qar AT

MR. SPEAKER: Do not go into
merits.,

SHod waEw 0 ¥ g
seaT g fF ag Ffods & okw
AuaqEy, afew a7 A1 Sifgadr fom-
difewr o & ogew 2 0w
g OF IWT F oA wiw @y
WA T owm fF weefm A
T IFT T & Fod H A

MR. SPEAKER: ou are going into
the details.

e werdw . Fgwd A
H Y o vEr g

MR. SPEAKER: You are referring
to the speeches.

M W wYAA v ag & fr

% fawds a1 gAgwEl & ar fam-
Mfer e frgrew &4

MR. SPEAKER: There is no point of

order. I have considered all these as-

rects and given him permission to
make a statement.
-

ﬁ/iriwtwnﬁw:mmuﬁt
FET 1 w9 AN q@ N AW
qg maEwdr Hy W § ?

MR. SPEAKER: I have gaid, there is
no point of order, Mr. Limaye.

(St.)
5t I FRART : a8 A Brfaerr
T AHAT § | T IWREWA 115
¥ wrawar &1
MR. SPEAKER: Later on you can
give a privilege motion. or aven no-
confidence. Now, Mr. Limaye.
~ & wtF wraviw : ww oY
grzw fafezr & av § frfedwe
T R I AL J AT IT AT
T A E g wdrgar

12.53 hrs.

STATEMENT UNDER DIRECTION 118
RE. KUCHHATIVU ISLAND

ot vy fw ({37 ) WA
meger Y, &Y oy & foew qea A
F=1 ar fs o ok & A W
q w224 a1 377 ar wersiw
w115 & w=T sww &
™o ¥ 1 TR WD ¥ WA
#gagrfdo 1is¥ITw

TF W IAN A IS F IS
Hag qEE} X AR g o =2ae
# wwofrg @ v #fqq For ' F
Frgey GO HTHGOr T Ay Arfa g
g1 ITF A &7 AT ¥ FATH BT 9T
IN & war7 # 717 fRw AA S a=
™ wiw F¥E7 arfy a7 “seefm
@ faege fastr 2 9w av #E
TE TEAT gt oWy WA § ™
fom ag ey F o asa #adi & "
wwt A A Aeg e “Rarfw
A FEr g A F 9 @A F
=T ¥ E "

AW A AT § f5 owr
Ry v wEm W gfem w7 ar
¥ FT e gwt € sty g



